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( By Hon'bla Mr U.CeSrivastev,VC,

Jhe applicant who had adlready passed interrmzdizce

wos appointed as.a Class 4th employ,, ir the ¢1llshabad
Uffice of National Savings orgapiercion on 14.1,192C. In

the Lucknow office a nost of Liwar Division Clark fell

vacant. The applicant also applizd for the same 13 he wes

interviewed alcongwich +he ce “;dates whose rapes were
|

- : . Cqg A

snonsored by che Zmployment Zxchange on adhoc basis.Mormally

!

the Staff Selection: Commisszonqrecruits the Lower Divi-ion {

1l
|
Clerks on the reguler b=sis against the rzgulsr vacercias

i
of the post, Jhe employment exchewge fyruarded :he rare
I

as the lkRegional Director, who Wr~+9 £2 Zmployment Imch-nge

a -~

vide order dated 27/283.1.1033 ﬁo £i1) ap the vacmmcy of
\
Lower Divisiom Clerk on purelyi temporary adboc besis till

“he candidates are sponsored by sStaff Selection Cirmmission.

1
It was thereafter, the applicabt wAas wppoint=d as Lowar
1
Division Cl=rk on 20.2.1233 ;nJadhoc basis, which ie
|L
avidentfrom the order itself, icopy which has bren ammexed
il

by him tc che wriz petitiorm., Vigde Jsrder daced L.,.i.193)

he wss reverted to substerciva _ost _.F » neom o7, ~ D

PR

post in the same orcarmisg ticr nilh Iwmmedis~te =ffect s34

r

one rajesh Prakesh Lower Divi%ia: ~l:rk was esksd o teke

charge in the same 2f{fice . ihe aoplicar+t hagh chul’arqged

his orcder on the gziund thet the reversion of the

i
apnlicmt ls by w2y UFf nanishment in violetior H»f the
|

!’ com_~,,.,7 -
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“rticle 311 and 21s0o Article 14 jand 16 0f the Cuns:ituzion

of India &nd after six monthy it wvas no longer aa ~dhoc
th

apovintmert, which cuuld not h-ve b=»n reverted. ihat wdst

I . 13 13
was referrabls to the Staff Selgctiur Commigsion nnAd msrely
by th» .
pending the appoincment/ Staff Jeloc* on Commissior if thre

employment exchange w2s contzacted ~ncd on ~=-==w---< wWhoss

he was working in class iV ancd the depertwe-t will coneider
|
thet will not confer any right. - Sven “f the adhoc eppointmet
I
i . -
continuad beyond 6 months, #dho€ arpointee will not becoma
of 31 jest ”“1ck is )
3 regular emnloyee/WLtrln 2 Durv1ew 0€ sSteoff Selection

Commission , &s such the applic@mt has not right to the post

and he can n>. be heard making § complaint that he has bcen

. J . f s
wrongly reverted and reversion grder atcractgg the provisions

Article 311 of the Constitution of India and orovision of
i
|

Article 14 and 16 of the Constiﬁution 2f India. In these

-

tircamstances, the application deserves to be dismissed and

it is dismissed. But it appearé that the High Court without
\

considering/ merit of the case w s not considered angd the

|
exparte interim order was grezntéd by the High Court. The

\?
applicant is continuing on the post . Luring this period
several vacancies have_._. occurred as such the applicent’:
|
case for reqularisation against) these vacancies may be

considered. Let the consideration be done within 2 months

and during this period he may ndt bkm acctually be reverted
ii
and in case ha wyag not during tbis 2eriod has b:zen
regularised or promoted to tkp higher post. In cas: of-
obviously pa
requiaris tion/will not be reverted ,but irn cas2 ~frer

due consideration he has not been yiven regularisction

and he is not supersedea by any junrniosrs., .ovious!y, the

applicant will have to go backe.s T ooigs a@eFLve _Lom,
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che asmlicetiom stz-cg cig oored 5F, NO O I Tn oL coeza,
Memb_ t\a, | Jiczeo rizoan
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